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INTRODUcnON 

I, the Chairman of the Committee on Government Assurances bavin, 
been authorised by the Committee do present on their behalf, this 
Nineteenth Report of the Committee on Government Assurances. 

2. The Committee (1993-94) was constituted on December 20, 1993. 
3. The Committee at their sittings held on September 3, 1993 and 

November 8, 1993 considered requests (vidt Memoranda Nos. 70, 71, 73, 
74, 75, 76 and 77) received from the Ministrie&IDepartments of the 
Government of India for dropping of pending assurances and their 
decisions are contained in this Report. At their sitting held on February 
10, 1994, the Committee considered and adopted the draft Nineteenth 
Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of 
the Report (Appendices). 

5. The conclusions/observations of the Committee are contained in this 
Report. 

NEW DELHI; 
FebrUilry 10, 1994 

A#agha 21, 1915 (Saka) 

BASUDEB ACHARIA, 
Chairman, 

Committee on Government Assurances. 

(vi) 



CHAPTER I 

(i) /1lI'e.\'ligtl(ion.\' into Bofors Gun Deal 

1, On 27 July, 1988. Prof. Madhu Dandavate and Shri Sharad Dighe, 
MPs addressed the following Starred Question No, 15 to the Minister of 
Dcfence:-

"(a) whether the attention of the Government has been drawn to 
"The Hindu" of June 22. 1988 publishing documents regarding 
alleged payment of commission in Howitzer deal; 
(0) if so. whether Government have made inquiry into the documents 
published in "The Hindu"; 
(c) if so. the findinj!S of the inquiry; and 
(d) the nctioll taken against those found guilty?" 

1.1 In reply to the ahove question the then Minister of Defence 
(Shri K.C. Pant) stated as foJlows:-

"(a) to (d): The Government has seen the material published in "The 
Hindu" dated 2211(1 .Iune. 1988 purporting to relate to agreements 
conclutird hy M/s. Bofors with certain foreign and Indian firms and 
the alleged payments made oy them to these firms. Neces.'Iary 
investigations into the puhlished material have' been ordered by the 
Government. The course of further net ion will be based on the results 
of these invest igations." 

1.2 On February 27. 11)88. Dr. A.K. Patel. M,P. addressed the following 
Unstarred Question No. hOS to the Minister of Dcfenee:-

"(a) the tasks entrusted to CBI for investigation in connection with 
the documents puhlished by "The Hindu" about the Howitzer gun 
deal with Bofors: and 
(b) .. the details of the findings and the follow-up action taken in this 
regard." 

1.3 In reply to the ahove "Iuestion, the then Minister of Defence 
(Shri K.C. Pant) stated as follows:-

"(n) the following tasks were entru!lted to the CBI in the matter;-
(i) to investigate the authenticity of documents published in the Hindu. 

(ii) to estahlish the identities of recepients of the alleged payments, 
(iii) to ascertain whether any Indian received any part of these 
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alleged payments and. if so, the services for which these payments 
were made. 

(iv) to determine whether any Indian laws have been violated. 

(b) the enquiries by the CBI have not so far been completed." 

1.4 On 24 July. 1989, Sarvashri Thampan Thomas and C. Janga Reddy, 
M.P.I addressed the following Starred Question No. 89 to the Minister of 
Defence:-

"(a) at what stage the investigation into Bofors Gun deal stands at 
prescnt; and 

(b) if the iftvestigation is complete, findings of the enquiry and the 
follow-up action taken ~  this regard so far?" 

1.5 In reply to ~ a!>ove question, the then Minister of Defence 
(Shri K.C. Pant) stated as follows:-

"(a) the investigations are still in progress. 

(b) Does not arise." 

1.6 The replies to (i) SO No. 15 (ii) Part (b) of USO 605 (iii) Part (a) of 
SQ 89 were treated as as.'Iurances which were required to be implemented 
by the Ministry of Defence within three months time from the date of the 
reply. 

1.7 On 6 June, 1990 a request was received from the Minister of State in 
the Ministry of Defencc ~ D.O. Letter No. RRM1968tFt90-for the 
dropping of the assurances on the following grounds:-

"All these 3 assurances relate to the 'BOFORS GUN DEAL. The 
position is well known and is under investigation by the competent 
authorities. As soon as reports of their investigating agencies 
become available. position would be made known to the 
Committee on Government Assurances. In view of this, these 
assurances may be treated as closed." 

1.8 The Committee considered the request of the Ministry of Defence 
for the dropping of the aforesaid assurances at their sitting held on 
29 June, 1990 and did not accede to the request of the Ministry. The 
decision of the Committee was accordingly conveyed to the Ministry. 

1.9 The Committee made the following observations in their Eighth 
Report of the Ninth Lok Sabha presented to the House on January 4, 
1991:-

"The Committee note that the progress made in investigation into 
Ihe Bofors gun deal has not been satisfactory and has been badly 
Helayed. The Committee recommend that special steps should be 
taken to complete the ~  in the matter expeditiously 
and these long pcndingassuranccs be fulfilled at the earliest. The 
Committee also desire that the Government should submit a 
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periodicial report to the Committee regarding the PropelS made ia 
the matter and the Government should seek extension of time 
minimum ~  to fulfill the assurances." 

1.10 The Committee on Government Assurance. (1991-92) allo 
reviewed ~  assurances at their sitting held on December 27, 1991, and 
decided to pursue the subject matter. 

1.IOA The Minister of State in the Ministry of Defence again requested 
vide his D.O. Letter No.28(1}9M>(GS-IV) dated July 31, 1993 for the 
dropping of these threc assurances on the gounds indicated below:-

"Investigations in the Bofon case .tand entnuted to the CDI which 
registered a Preliminary Enquiry in the matter on 8th November, 
1988. An MOV ~ signed between Government of India and the 
Swiss Federal Government on 20th February, 1989, to provide 
mutual assistance in criminal matters. Thereafter, two letten 
Rogatory werc scnt to the Swiss authorities in February, 1989. 
Subsequently the CBI registered a Regular ease on 22nd January, 
1990. 

2. The CBI took up the matter with the Swill and Swedish 
al!!horities. seeking their assistance in the investigations. AI • 
result of the ~ efforts, the Swiss authorities froze certain Swill 
Bank accounts on 26th January, 1990. A Letter Rogatory wu 
issued by the Special Judge, Delhi on 7th February, 1990, which 
was' presented to thc Swiss authorities. The investigating Jud,es at 
Geneva and Zurich accepted the Letters Rogatory. Thereafter, 
appeals were filed by certain parties in the Cantona) Courts at 
Zurich and Gencva. 

3. Zurich: Thc Cantonal Court at Zurieh dismissed the Appeal 
filed before it. Consequently authorised signatoriei'beneficiariea of 
~ A.E. Se)vices Ltd., one of the recipients of payments from 
~ Bofors. preferred an Appeal,before the Federal Court of 
Switzerland. This Appeal was also dismissed on 13th November, 
1990. Thereafter. on 13th December, 1990, the CBI received 
copies of the documents relating to the bank account of A.E. 
Services Ltd. maintained at Nordfinanz Bank, Zurich. These are 
being used for further investigations by the CBI. 

4. Sweden: For the investigations in Sweden, Letter Rogatory 
was delivered to the Swedish authorities on 2nd April, 1990, 
seeking their ~  on 24th May, 1990 the Swedish aathorities 
delivered to the CBI a complete copy of the report of the Swedish 
National Audit Bureau with the request that the classified portion 
thereof should be kept secret. It was conveyed to the Swedish 
Government on 26th may, 1990, that the Government of India 
intended to place the entire text of the aforesaid report before the 
Parliament. The Swedish Ambasslldor to India Conveyed that the 
Swedish Government had taken a serious view of 
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Government of India's position, as the classified portion of the 
report still remained secret under the Swedish Laws of Secrecy. 
The Swedish Government also emphasised that if the Government 
of India persisted in publicising the secret portion of the report, it 
would regard it as a serious breach of trust, which would 
undoubtedly affect the ability of Swedish Government to transmit 
other classified or sensitive documents to the Government of India, 
which had been asked for. The Government of India accordingly 
decided to honour its commitment. 

5. After examined the Letters Rogatory, the Swedish Govt. 
communicated its decision. on 14th June, 1991. that it was not 
agreeable to reopening the preliminary investigations by Mr. Lara 
Ringberg, District Prosecutor. Stockholm. Subsequently, after 
discussion without Advocate at Stockholm. an Appeal was filed on 
2nd March, 1992, agai!1>"t the aforesaid decision of the District 
Prosecutor. The Swedish Prosecutor General rejected the Appeal 
on 10th March. 1992, on the ground that no fresh facts had been 
brought forward to justify the reopening of the case. The matter 
was taken up again at diplomatic levels vide Note Verble dated 
25.3.1992 of the Embassy of India. Stockholm to the Royal 
Ministry of Foreign Affairs, Stockholm for reconstruction of the 
Government of Sweden's decision of June. 1991. However the 
Government of Sweden vide decision dated 29.4.1992 rejected the 
request of the Government of India. 

6. Geneva: Certain affected parties had filed appeals on 9th 
April, 1990, before the cantonal Court at Geneva against the 
blocking of certain accounts in Geneva. These cases bear relation 
to Court cases filed in India. which arc referred to later. The 
Court at Geneva admitted the appeal and gave the CBI sixty days 
to rectify the dificieneies in the Letter Rogatory and as a 
provisional measure, continued the fresh on the accounts. The 
revised Letter Rogatory was furnished by the CBI to the Swiss 
authorities on 30th August. 1990 which was found to be in order 
by the trial judge on 19th September. 1990. Appeals were filled by 
certain affected parties against the said order. The Criminal Court 
of Appeal on the Canton of Geneva passed an order. on 23rd 
January, 1991, suspending the examination of the Letters Rogatory 
till the Indian Judicial authorities pronounced their decision. 

7. India: In India, on 18th August. 1990, one Shri H.S. 
Chaudhary filed a Criminal Miscellaneous petition in the Delhi 
High Court, praying for quashing of the FIR in the Bofors case 
and the Letters Rogatory issued by Indian Courts. Certain political 
parties also impleaded themselves in the aforesaid case, in the 
High Court. On 19th December. 1990. the Delhi High Court 
dismissed the petitions of Shri H.S. Chaudhary and other but took 
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cognizance suo moto of the ease and issued notice to the COl 
and the Union of India to show cause why the FIR may not 
be quashed. 

8. Against the aforesaid order. eight Criminal Appeals and 
one Writ Petition were filed in the Supreme Court by various 
political parties. Shri H.S. Chaudhary. and the CBWnion of 
India. These wcre decided by the Supreme Court vide ill 
Order datcd 27th August. 1991. All the Criminal appeals 
except that of the CBI were dismissed on the ground that the 
Appellants did not have a locus standi. While allowing the 
Appeal of the CBI. the Supreme Court held that the FIR and 
the issue of Letters Rogatory "remain unaffected and they can 
be proceeded with in accordance with law." 

9. Immediately on the pronouncement of the aforesaid 
decision by the Supreme Court. the Swiss authorities were 
informed of the same. on 30th August, 1991. through our 
Embassy at Berne. Later. on 12th. September. 1991. certified 
copies of the Supreme Court order. were despatched by the 
CBI to our Embassy in Berne, for onward transmission to the 
Swiss authorities. Our Embassy communicated this order. 
alongwith its translation in French. to the Swiss Feberal 
Department of Justice & Police, on 19th September, 1991. who 
in turn. transmitted \ it. on 23rd September. 1991, to the 
investigating Judge of Geneva. so that the judicial process could 
be resumed. The Swiss authorities were also kept apprised of 
later developments in the Indian Courts through letters of CBI 
dated 26.3.92. 8.4.92 and 24.4.92. It was reiterated in the 
letters that the subsequent petitions and judgements had left 
the Letters Rogatory unaffected. 

10. Subsequent to the Supreme Court decision of 27th 
August, 1991 referred to earlier, further petit-ibns were filed in 
Courts in India. On 12.9.91, Shri W.N. Chadha filed a 
Criminal Miscellaneous Petition in the Supreme Court of India. 
praying that the Supreme Court withhold its detailed 
judgement. This Petition was dismissed by the Supreme Court. 

11. Shri W.N. Chadha also filed a Criminal Miscellaneous 
Petition in the Delhi High Court against the order of the 
Special Judge. Delhi rejecting his application for inspection of 
the court file. He also prayed for quashing of the arrest 
warrant issued against him and the cancellation of the 'Red 
Comer Notice' issued against him by the Interpol. This petition 
was decided by the Delhi High Court on 10.3.1992. The issue 
of arrest warrants against Shri W.N. Chadha and his request 
for inspection of Court file etc. have been rejected. An SLP 
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has been filed in the Supreme Court against this order. The matter 
has been admitted on 9.10.1992 for hearing. 

12. Shri W.N. Chadha had also filed a Criminal Writ Petition 
apinst Union ofIndia in Delhi High Court on 9.9.1991 praying for 
the quashing of the FIR and the proceedings and orders thereon 
including Letters Rogatory and also for restraining the CBI from 
proceeding further in the investigation. The Writ Petition was 
beard and decided on 2.9.1992. By this order, the' Delhi High 
Court quashed the Letters Rogatory as well as the FIR in so far as 
it concerned Shri W.N. Chadha. 

13. Against ~ aforesaid order, a Special Leave Petition was 
filed by the Unio .. of India and CBI in the Supreme Court ordered 
on 4.9.1992. The Hcn'ble Supreme Court ordered on 4.9.1992 that 
the impugned order passed by the Delhi High Court on 2.9.92 
shall not be utilised before any Cantonal Court or authority for the 
purpose of obtaining release of any bank account which has been 
frozen or for the release or return of any information or 
documents till the SLPs are disposed of or till further orders. The 
Special Leave Petition was heard between 17.11.1992 and 
25.11.1992 set aside the)udgement of Delhi High Court dated 2nd 
September 1992 quashing the Letters Rogatory and the FIR 
registered by the CBI against Mr. W.N. Chadha. CBI despatched 
fax messages containing the summary of the Supreme Court 
Judgement to tbe Swiss-Federal Department of Justice and Police. 
the Indian Embassy in Switzerland and their lawyer. Marc 
Bonnant, on 17.12.1992 itself. 

14. The Geneva Cantonal Court heard the matter on 15.1.1993 
and pronounced its judgement on 29.1.1993 whereby all the 
objections raised against the Letters Rogatory by the affected 
parties were entirely dismissed and 30 days time granted to the 
affected parties to file an appeal in the Federal Court of 
Switzerland. 

15. Seven appeals were filed by the affected parties in the 
Federal Court of Switzerland. The hearing in the aforesaid appeals 
have since been concluded ISnd the decision is now awaited. 

1.11 The Committee again considered the request of the Minister of 
State in the Ministry of Defence for the dropping of the aforesaid three 
assurances at their sitting held on September 3, 1993. 

1.12 The Committee did not agree to drop the assurance. The decision 
of the Committee was ilccordingly conveyed to the Ministry of Defence for 
compliance. 

1.13 The Ministry ot uefence have sought extension of time upto 
December 31, 1994 to implement the assurance. 
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1.14 The Committee DOte lbat the Governmeat bave been ID8Idai 
contlnuou •• orlI to IDV_dpte IlDCI lID .... lb. matter repnl ........... 
payment of Com ....... OIl. In Howlbel' .... deal wbleb took place In 191'7". 
The Committee ftnd from tile facti furnllbed by the Governmeat that 
Insplte of DUJDerOII. burdl_, a lot of PJ'OIftII bu been ...... In tile ...u-
by punuln& lbe IIUItter by CBI etc. bolb at Judicial ad diplomatic .... 
Now since tbe acllon. aDd IDtenadlon. IU'e on at the ... tIo.... .... 
international levels, there II no point In ,lvIn, up lbe matter In the middle. 

1.15 The Committee do not appreciate tbe request or the MlDlltry of 
Defence for extension of time for full one year i.e. upto 31.12.94 for 
fulfilment of the assurance. The Committee desire that with the ceaseless 
and persistent efforts now being made by.. Government, the investigation 
should be completed and issue finalised within six months and as such the 
Committee grant an extension of time for six months in the first instance. 
The Committee trust that the Ministry of Defence would further intensify 
the efforts and see that the investigation is completed and issue decided 
with a view to implement the assurances within the extended period of six 
months. ' 

(ii) All India Judicial Service 
1.16 On December 13, 1991 the following Unstarred Question No. 3652 

given notice of by Sarvashri P.e. Thomas and P.M. Sayeed, M.P.s, was 
addressed to the Minister of Law and Justice:-

"(a) whether the Supreme Court has asked the Union Government 
to constitute an All India Judicial Service; 

(b) if so, the action taken by the Government in this regard; and 

(c) the time by which it is likely to be constituted?" 

1.17 The then Minister of State in the Ministry of Law and Justice and 
Company Affairs and Parliamentary Affairs. (Shri P.R. Kumaramangalam) 
gave the following rcply:-

"(a) to (c) Through a judgement delivcred on 13.11.91 in response 
to Writ Petition No.1022 of 1989 filcd by All India Judges' 
Association, the Supreme Court has desired that the Government 
of India should examine the feasibility of implementing the 
recommendations of thc Law Commission for the sctting up of an 
All India Judicial Scrvicc. In the portion relating to the summing 
up of this judgement, the Supreme Court has given a direction that 
an All India Judicial Service should be set up and the Union of 
India should take appropriate steps in this regard. The matter is 
being examined." 

1.18 Reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the dale of 
reply i.e. by March 12. 1992. 
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1.19 The Ministry of Law and Justice approached the Committee on 
Government Assurances through the Ministry of Parliamentary Affairs vide 
their U.O. Note No.l11..CA(1)USQ 3652 LS·91 dated August 16. 1993, to 
drop the assurance on the grounds indicated below:-

..... that the Supreme Court of India, in writ Petition (Civil) 
No. 1022 of 1989 between All India Judges' Association Vs. Union 
of India vide its judgement dt.13.11.1991 that an All India Judicial 
Service should be set up and the Union of India should take 
appropriate steps in this regard. In pursuance of the above 
directions, the Deptt. after seeking viewsleoncurrence of concerned 
Ministrles1)eptts. submitted its proposal to the cabinet on 
8th July, 1992. The Cabinet in its meeting held on 29th July. 1992. 
considered the proposal and deferred. Simultaneously. the Deptt. 
also had filed a review Petition in the Supreme Court. The case 
came up for final hearing on 19th March. 1993. The Supreme 
Court, after hearing the c:au. reurved the Judgement." 

1.20 The Committee considered the request of the Ministry of Law and 
Justice for dropping the assurance at their sitting held on September 3. 
1993. 

1.21 The Committee did not accede the request for dropping the 
assurance. The decision of the Committee was accordingly conveyed to the 
Ministry of Law and Justice for compliance. 

1.22 The Ministry of Law and Justice sought extension of time first upto 
13.3.1992, and thereafter upto 13.h.92. 13.lJ.lJ2. 13.12.92. 13.3.93. 13.0.93. 
13.9.93. The Ministry of Defence sought further  extension of time upto 
December 13, 1993 and March 13. 1994 on the following grounds:-

"That the matter relating to the creation of All India ludicial Service 
is still under consideration of the Government and it is not possib\c 
to indicate any specific time by which a final decision would be 
taken in the matter." 

1.ll The CommIttee note the fact that while making a request to this 
AUlust Committee to let the assurance dropped, the Ministry took plea that 
the Supreme Court of India had reserved their judgement on a review 
Petition nled by the Government of IndlwMlnlstry of Law and Justice In the 
nul hearllll made by that court on 19 March, 1993. In the subsequent 
requests made to the Committee for granting them extension or time, the 
Ministry have stated that 'Ihe mailer relating 10 the creation or All India 
Judicial Service Is stili under consideration of the Government of India and 
It Is not possible to Indicate any specific lime hy whkh a final decision 
would be taken In the matter'. The averments made ~ the dropping request 
aad wblle seeklnl extension of time from the Committee are different in 
a.tun. The Committee fan to understand as to which version 
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made by the Ministry is correct. The Committee feel that the Ministry II DOt 
serious enough about the issue and that the Government do not seem to be 
committed to what their Minister stated on the noor of the Houle In reply 
to the question of a Member of Parliament. The Committee do not but 
express their ~  over this altitude of the Union Government. The 
direction liven by the Supreme Court on 13.11.1991 for lettinl up 01 All 
India Judicial Service should have been adhered to by Government. The 
Committee could welcome a nelative decision rather than keep pendiDi the 
issue indennitely in the guise of the Judgement that is kept in reserve by the 
apex court. 

1.24 The Committee show their displeasure on the apathy of the 
Government on tackling of a simple Issue and make It more complicated by 
not adopting a positive approach. The £ommittee trust that the Union 
Government would adhere to the direction given by the apex court and 
make concerted efforts to set up an All India Judicial Service for fulnlment 
of the cherished desires, and high hopeS"dspirations of the people or the 
country. 



CHAPTER II 

(i) Rehabilitation Plan for Public Seclor Drug Units. 
2. On December 8, 1987 the following Unstarred Question No. 4644 

JiveD DOtice by Shri Thampan Thomas, M.P. was addressed to the 
Minister of Industry:-

"(a) whether the rehabilitation plan has been implemented in 
rC$pCct of the three public sector drugs and chemical units; 

(b) if 10, the details thereof; and 
(e) whether the, Smith Stanistreet Pharmaceuticals Limited whose 

wage ajreement has expired. has entered into a fresh 
agreement with the representative union?" 

2.1 The then Mini.ter of State in the Ministry of Industry (Department 
of Petrochemical.) (Shri R.K. laichandra Singh) gave the following 
reply:-

"(a) and (b): The Rehabilitation plans in respect of Bengal 
Chemicals and Pharmaceuticals Limited and Bengal Immunity 
Limited prepared by consultants are under consideration of the 
IndUltrial Reconatruction Bank of India, These consultants have 
Dot yet .ubmitted Rehabilitation plan in respect of Smith 
Stanistreet Pharmaceuticals Limited. 
(c): No, Sir. 

2.2 Reply to parts (a) &: (b) of the question was treated as an assurance 
by the Committee which was to be fulfilled within three months of the date 
of reply i.e. March 7, 1988. 

2.3 The Ministry of Chemicals & Fertilizers approached the Committee 
OD Government A.urances through the Ministry of Parliamentary Affairs II. their U.O. Note No. IXlCF(1)USQ 4644-LSI87 dated September 6, 
1993, to drop the assurance on the grounds indicated below:-

"The .ituation relating to the revival of sick public sector 
undenakinp in the pharmaceuticals Industry Sector has since 
uadcraone changcs. With the amendment to the Sick Industrial 
Companies (Special Provisions) Act, 1985 (SICA, 1985) in i 
December, 1991, the Government Companies within the meaning 
of tbe Section 617 of the Companies Act, 1956. have also been 
brouJht under the purview of the said Act. Section 15(1) of the 
SICA, 1985, places an obligation on the part of the Management 
of an indu.trial undertaking which' has been incurring cash losses 

10 
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over two years. which has been in existence. for 7 years or more 
and whose net worth is negative. to malee a reference in the 
prescribed manner to the Board for Industrial and Financial Re-
construction (BIFR) for consideration of options about the future 
of thc company. Thc public sector undertakings in the 
Pharmaceutical Industry Sector. namcly. Indian Drup &: 
Pharmaceuticals Ltd. (IOPL). Bcngal Immunity Ltd. (BIL), 
Bengal Chemicals & Pharmaceuticals Ltd. (BCPL) and Smith 
Stanistreet Pharmaceuticals Ltd. (SSPL) have. in compliance with 
the provisions of the SICA. 1985. made the reference to the BIFR. 
The BIFR has formally declared these companies as sick in terms 
of Section 3(1)(0) of the SICA. 1985. 

The Revival Plan, jointly prepared by the management, officers' 
association and the workers' union of SSPL. was considered by the 
BIFR on the 22nd June. 1993. The BIFR has appointed the IRBI, 
Calcutta as the operating agency to go into the viability of the 
Revival Package. The BIFR has also directed that the Revival 
Package already prepared by the management should be submitted 
to the operation agency (IRBI). The Revival Package has been 
submitted to the operating agency by the SSPL management on 
14.7.1993. Thc BIFR has directed that the promoters (Govt. of 
India) should communicate to the operating agency firm views on 
financial. assistance and capital restructuring envisaged in the 
Revival Plan. Among other directions. one is that the operatin, 
agency will give a report on the viability of the package within a 
period of 90 days from 22.6.1993. The question financial assistance 
and capital restructuring is already under consideration of the 
Government and the firm views will be communicated after 
obtaining approval of the Cabinet Committee on Economic 
Affairs. The final analysis of the viability of the proposal will be 
done by the IRBI on behalf of the BIFR. The revival of the unit 
will depend on the report of the IRBI and the views of the BIFR 
to be taken on the basis of the report of the IRB!. 

The Revival Package, prepared by tbe. BCPL management, wu 
considered by the BIFR on 24.6.93. The BIFR has directed tbe 
management to furnish additional information to the IRBJ 
Calcutta. the operating agency on the viability aspect. It has also 
directed the promoters (Govt. of India) to communicate firm view. 
on financial assistance and capital restructuring. The BIFR hu 
inter-alia directed that the possibilities of forming workers' co-
operative in respect of the unit may also be looked into. The 
BCPL management. alongwith the representatives of the unioOl 
and the officers' association, has prepared a revised revival plan 
and submitted it to the IRBI in July' 93. The reviled revival plan 
envisages higher Financial assistance and capital reatructurinl· The 
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matters relating to the financial assistance and capital restructuring 
is already under consideration of the Government and views in this 
regard will be communicated to the IRBI. 

The operating agency (IRBI) will make a final analysis of the 
viability of the unit and give a 8upplementary report to the BIFR 
in this regard. The revival of the unit will depend on the report of 
the IRBI on techno-economic viability and the views of the BIFR 
on the basis of the said report. 

The Management of Bengal Immunity Ltd. alongwith the 
representatives of the workers and officers' association has 
prepared a revised revival plan and submitted it to the BIFR 
during the hearing heW on 19.7.93. The BIFR has appointed the 
IRBI as the operating agency and at the same time asked the 
promoters (Govt. of India) to go into techno-economic viability of 
the revival plan and to confirm financial assistance and the extent 
of capital restructuring acceptable to the Government. The techno-
economic analysis of the plan is being done by an expert group set 
up by this department. The question of financial assistance and 
capital restructuring has been taken up with the concerned 
authorities and the views of the promoters will be communicated 
to the IRBI shortly. The revival of the unit will depend upon the 
analysis by the operating agency (IRBI) of the revival package and 
the views of the BIFR based on the said report." 

2.4 The Committee considered the request of the Ministry of Chemicals 
and Fertilizers for the dropping of the assurance at their sitting held on 
November 8, 1993. 

2.5 The Committee did not agree to drop the assurance. The decision of 
the Committee was communicated to the Ministry for compliance. 

2.6 Subsequently, the Ministry fulfilled the assurance by laying an 
implementation report on the Table of the Lok Sabha on December 
6, 1993 vide SS No. XXXIVlItem No.1. The implementation report reads 
as follows: 

"The Revival 'package prepared by the Industrial Reconstruction 
Bank of India (IRBI), Calcutta, in respect of Smith Stanistreet 
Pharmaceuticals Ltd. (SSPL) was received in the first half of 1992. 
In the meantime, 'the management together with the workers 
'Unions and Officers' Associations jointly prepared a Revival Plan 
for SSPL. With the amendment to the Sick Industrial Companies 
(Special Provisions) Act, 1985, Government com.panies within the 
meaning of Section 617 of the Companies Act. 1956 also came into 
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the purview of SICA. 1985 from December, 1991. Section 15(1) of 
the SICA. 1985 places an obligation on the part of the Board of 
Directors of a sick company to make a reference in the prescribed 
manner to the Board for Industrial & Financial Reconstruction 
(BIFR). The management of SSPL, therefore, made a reference in 
the prescribed manner to the BIFR in compliance with the 
provisions of law. In case of Bengal Chemicals and 
Pharmaceuticals Ltd. also the management made a reference to the 
BIFR in compliance with the provisions of Law. The management 
of Bcngal Immunity Ltd. also made a reference to the BIFR in 
tcrms of the SICA. 1985. The Revival Package jointly prepared by 
thc SSPL management was considered by the BIFR in the hearing 
held on the 21st December. 1992. The company was formally 
declared sick. The reference made by BCPL was conaidred by the 
BIFR on the 14th January, 1993. The company was formally 
declared sick by the BIFR. During the hearing, the BCPL 
management prcsented a revival package before the BIFR. The 
BIFR has. in the sccond hearing. appointed the IRBI, Calcutta, as 
the Opcrating Agency to look into the revival plan of SSPL and to 
give a report to the BIFR. In the case of BCPL also, the IRBI has 
been appointed as the Operating Agency and to give a report to 
the BIFR on the possibilities of revival of the undertaking. The 
reference made by BIL was considered by the BIFR on the 
9th March. ~ ~. Thc company was formally declared sick. The 
BIL presented a revival p8£kage before the BIFR. After 
considering the package. the BIFR directed the management. inter-
alia, to prepare a revival package on realistic estimates of frelh 
financial assistance envisaged from the promoters. In the second 
hearing held on the 19th July. 1993. the management presented I 
reviscd revival i)llIn now prepared jointly with the workers' unions 
and the officers' associations. Upon considering the revival 
package. the BIFR appointed the IRBI. Calcutta as the Operating 
Agency and directed that the revival package together with the 
firm commitments on the financial assistance envisaged should be 
forwarded to thc Operating Agency. The BIFR also directed the 
promoters to make a techno-economic analysis of the revival plan. 
The Opcrating Agcncy will go into the revival package and Jive a 
report on the viability of it to the BIFR. The BIFR is a quaai-
judicial body. and any action regarding the revival of 
Smith Stanistreet Pharmaceuticals Ltd. -Bengal Chemicala & 
Pharmaceuticals Ltd. and Bengal Immunity Ltd. will depend on 
the outcomc of the deliberations of the BIFR. It would be difficult 
to indicate any immediate future course of action for these 
companies. In these circumstances, it is requested that the 
assurance may please be treated as fulfilled. 

2.7 The Committee feel pleasure to nole that the Mlnlltry b8ve rwmled 
the assurance III Ilist on December 6, 1993 by Iaylna • statement OIl the 
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Table of tlR House. Tbe Committee oblene that the efforts of the Ministry 
of Chemlcala .and Fertilizer. to pt the .. suranet dropped were misguided 
one. The request for droppl... should be made where unforeseen 
dn:umltances cropped up while ImpJementlnl the .. uranee. Every time, 
the Committee have acceded to the requtlt of the Mlnlltry for Irantlnl 
them extension or time as and when this A.st Committee have been 
approached. Therefore, there was no point In maklnl a request for the 
dropping of the auuranee. 

1.8 The Ministry of Parliamentary Anain should also lulde the 
MinistriesIDepartments coneerned properly and direct them to Implement 
the assurances by InlUaUnl action with slncerioty, greater zeal and vigour. 
The Committee recommend that the practice of entertaininl the requests for 
Ketllnl the assurances dropped on one lround or the other Is nol a healthy 
practice and should be dlkouraled by the Ministry of Parliamentary 
Affairs. 



CHAPTEIl m 
(i) Assassination 0/ Late 'Shrl Rallv Gandhi 

On May 14, 1993, Shri Saifuddin Choudhary, M.P. railed a point to 
know facts that DIG with the CBI (Shri R. Srikumar) was carrying some 
vital documents ...... and that some Indian-lookin, ruffiaaa reaDy snatched it 
and had run away. 

3.1 The Minister of Home Affairs (Shri-S.B. Chavan) gave the followin, 
reply:-

". will have to go deep into the matter and try to find it out. Off 
hand, I may tell you that unless I uk the Director CBI, it will be 
difficult for me to say either way whether it is correct or not 
correct .• will definitely look into the matter and try to find out 
whether it has any effect on the trial which, in fact, started in 
Madras." 

3.2 Reply to the point raised wu treated u an USUrIDCC by tbe 
Committee which was to be fulfilled within three montha of the date of 
reply i.t. by August 13, 1993. 

3.3 The Ministry of Home Affairs approached .tbe Committee on 
Government Assurances through the Ministry of Parliamentary Afflin vide 
their U.O. Note No. VIIHA(40) Point-raised LSI1)3 dated September 
1, 1993, to drop the usurance on the grounds indicated below:-

"There is one point on which I would like to correct myself. This 
is about the CBI papers which were 100t in London. Just now I got 
the information that no papers in connection with the 
investigations into the assassination of Shri Rajiv Gandhi were lost 
in .. London. Only a brief case containing travel and other penonal 
papers of the Officer wu lost." 

3.4 The Committee cUllsidered the request of the Ministry of Home 
Affairs for the dropping of the assurance at their littin, held on 
November 8. 1993. 

3.5 The Committee decided to drop th. usuraace. 

15 
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(ii) Sub-Committees of National Development Council 

3.6 On April 23, 1993 the following Starred Question No. 781 given 
notice of by Sarvahri Sanat Kumar Mandai and George Fernandes, M.Ps. 
wa addressed to the Minister of Planning and Programme 
Implementation :-

"(a) whether the National Development Council has recently considered 
reporta of its sub-committee on non-plan expenditure, literacy, 
population and employment; 

(b) the follow-up action taken particularly on the Austerity Committee's 
Report; 

(c) whether the ~ ~  have any proposal to explorelidentify 
other areas wh,ere" austerity measures can be taken; and 

(d) if so. the det_ils' ther.eof?" 
3.7 The Minister of State in the Ministry of Planning & Programme 
Implementation (Shri Giridhar Gomango) gave the following reply:-

"(aAb) The National Development Council in its meeting held on 
April 5, 1993 considered the Report of the NDe Committee on 
AUsterity. There was general endorsement of the 
recommendations of the Committee but it was decided that 
there wa a need for wider consultation. It was decided that this 
exercise could be undertaken by the Planning Commission. The 
Council further decided to set up an NDC Committee on Power 
to make the Slate Electricity Boards economically viable by 
recating tarrifs. improving efficiency and considering delinking 
power distribution from generation. The setting up of 
NDC Committee on Power is in progress. Though the other 
three repOrts were also presented to the NDC, they could not 
be considered. 

(cAd) The Government of India have been taking a number of 
meaures for economy in expenditure. This is a continuous 
exercise". 

3.8 Durina the course of the supplementaries on the question Prof. K.V. 
Thoma, MP, referring to a letter from the Prime Minister's office a year 
a,o to the effect that the use of telephone and cars should be restricted to 
the maximum extent, $be Hon'ble Member enquired whether, after receipt 
of that letter, the expenditure had gone up or gone down and whether 
there was any mc;mitoring machinery in the Ministry. 

3.9 In reply to it. the Minister of State in the Ministry of Planning & 
Proaramme Implementation stated as follows:-
"I ril haft to collect the laformatloa Mlnlltry.wise. 1 wUl submit the 
details after collect In, the information." 

!;19 Reply to supplementary point raised by the Member on the 
queation wa treated a an assurance by the Committee which was to be 
fulfilled within three months of the dale of reply i.e. by July 27, 1993. 
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3.11 The Ministry of Planning A Propamme Implemeatatiae 
approached the Committee on Govemment AlaunDCel tbroup the 
Ministry of Parliamentary Affairs vide their U.O. Note No. VIIPPI(5)SO-
781/LSI93 dated September 27, 1993, to drop the IUUJ'IIIce 0&1 the 
grounds indicated below:-

"The Planning Commission in response to the promlle made by tho 
Minister to provide information Ministry-wile reaardial the 
expenditure on telephones and cars and monitorin, IDIChiaery in the 
Ministry on such expenditure etc. tried to act the informldoa &om 
the Department of Expenditure, Ministry of FinlDce, who hlft 
issued instructions with rapect to economy in tlae UU 0/ te/qJlolta 
and cars. The Ministry have now brought to our notice that req",;nd 
information is not centrally maintained and II would be dlJ1fcuJl to 
quantify savings due to economy instructio",. 

3.12 The Committee considered the request of the Ministry of Pluni .. 
& Programme Implementation for dropping the auurance It tbeir tittin, 
held on November 8. 1993. 

3.13 The Committee decided to drop the UlUl'Uce. 

(iii) Houses for Fishermen 

3.14 On April 27. 1993 the following Unatarred Quesdoa No. 762 JiveD 
notice of by Sarvashri TJ. Anjalose and Oscar Femandei M.P .• wu 
addressed to the Minister of Agriculture:-

"(a) whether the Government have formulated lDy Centrally Sponsored 
Scheme for construction of Houses for tbe flIbermen with ancillary 
civic amenities; 

(b) if so, the details thereof aloQpith the States in wbich the scheme 
is likely to be launched; and 

(c) the amount allocated for this purpose durins the current year, 
State-wise?" 

3.15 The Minister of Agriculture (Dr. Balram Jakhar) pvc the followiDa 
reply:-
"(a)&(b) Yes, Sir. The Government of India formulated a CentraDy 

Sponsored Scheme for Development of Model Vill.,. for 
Fishermen in 1986-87 and the Scheme is belD, continued DOW • 
a component of the enlarged Centrally Sponsored Scheme ClUed 
"Welfare of fishermen." The Scheme aima at dcvelopinl modol 
fishermen villages with .... maximum of 100 bOUICI, appropriate 
number of tube-wells, not excecdina five and one commUDity 
hall at a maximum total co.t of RI. 37.S lakhMll.,e. The 
scheme is open to all StatesIUTs. 135 YiUa,CI hive beeD 
sanctioned since the inception of the scheme. 
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(c) The outlay for 1993-94 is RI. 327 lakh. No State-wile allocation 
of funds is made as the release depend on the request of the 
StateslUTs based on their pro,ramme for development of 
villages; progress of implementation of the scheme and 
provision of matching contribution made in the respective State 
budget." 

3.16 Reply to the supplementary points raised by the Member on the 
question was treated as an assurance by the Committee whic!) was to be 
fulfilled within three months of the date of reply i.e. by July 26, 1993. 

3.17 The Ministry of Agriculture approached the Committee on 
Government Assurances·throu,h the Ministry of Parliamentary Affairs vide 
their U.O. Note No. VIIA,ri.(37)SQ762-LSI93 dated September 1; 1993, 
to drop the assurance on the grounds indicated below:-

"Looking into the matter and taking up the same with the Ministry of 
Environment and Forests is dependent upon the request, which may 
or may not be received from any particular State. 

The Statement of the Minister of State for Agriculture, it may be 
appreciated, purported to convey that the Ministry of Agriculture 
would examine the request of Ilny individual State approaching it for 
obtaining exemption from environmental ban and if found justified, 
would take up the matter with the Ministry of Environment and 
Forests. That is why the statement mentions the conditions vary from 
State to State. but there may be circumstances existing in individual 
locations, in individual States where exemptions from the 
environment ban may be obtained. 

The Statement .~  .~ not imply that Ministry of Agriculture. as 
such. sees any ~  for lifting the ban or at least for relaxing the 
ban for settlement of Fishermen within 500 metres of the sea-shore in 
general ... 

3.18 The Committee considered the request of the Ministry of 
Agriculture for dropp,ing the as.o;urance at their sitting held on November 8, 
1993. 

3.19 The Committee decided U. drop the ... uranee. 

(iv) NatiofUl/ Port Authority 

3.20 On September 6, 1991, the following Unstarred Question No. 5900 
given notice of by Shri Sushil Chandra Verma, M.P. was addressed to the 
Minister of Surface Transport:-

"(a) whether the Govl;rnment propose to set up a National Portl 
Authority as an apex body for Port Trusts which are proposed te> be 
converted inle> companies; 

(b) if so, the details thereof and advantages envisaged over the exi_ting 
set up; and 
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(c) by what time such companies and authority are expected to be 
operational?" 

3.21 The Minister of State in the Ministry of Surface Transport 
(Shri Jagdish Tytler) gave the following reply:-

"(a)&(b): A proposal to convert port trusts into Corporate form of 
management such as companies of Corporations under the  overall 
supervision of the Government is under consideration. It is envisaged that 
such a set up will give commercial orientation and also more autonomy to 
the major ports. 

(c): As no final view has been taken no time limit can be set." 

3.22 Reply to part(c) of the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the date of 
reply i.e. by December 5. 1991. 

3.23 The Ministry of Surface Transport approached the Committee on 
Government Assurances through the Ministry of Parliamentary Affairs vide 
their V.O. Note No. IIST(l8) VSQ 5900·LSI93 dated September 23. 1993. 
to drop the assurance on the grounds indicated below:-

"The Committee on Government assurances during its discussion 
held on 5·2·93 at Visakhapatnam opined that a proposal to drop 
the assurance may be sent if there is going to be delay in fulfilling 
the assurance. 

The proposal to convert present port trust Boards into Corpn.lCOI. is 
still under examination of the Government and is at the stage of preparin, 
a draft Cabinet Note. After the finalisation of thr Draft Cabinet  Note the 
matter would be required to be referred to the Ministry o( FinancelLaw 
etc. Thereafter the approval of the Cabinet would be required, before 
moving a Bill in the Parliament for setting up of companies/corporations. 
It is likely to take considerable time before a final decision is arrived at. A 
background note fully explaining the case is as under:-

"The Ministry of Surlace Transport had mooted a proposal in 
May. 1988 to create a centralised authority like National POrtl 
Authority by an Act of Parliament which will assume overall 
responsibility for the activities of the Major Ports which are 
brought  under it. The need for structural changes in the 
organisation and administration of the port trust has been under 
consideration or of different Committees and authorities from time 
to time. The Estimates Committee ~ their 32nd Report stronJly 
recommended the setting up of a Centralised PorlS Authority. The 
recommendations of Major Ports Reforms Committee bavin, a 
bearing on the structural changes in the ~  of Port 
Trusts were considered by an Empowered Committee under the 

Chairmanship of Secretary (SFT). 
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The Chairman of the Major Ports were also invited to express 
their views on the subject. Divergent views were expreued on the 
proposal and no conccnsus emeraed. On the one hand, it was felt 
that the National Ports Authority would have the advantage of 
pooling of manpower resources and financial resources of the Ports 
Sector. It was also felt that such an authority would build up a 
centralised capability in the formulation of plans and designs for 
thc projects in the Ports Sector. As the Major Ports are sep4'rate 
autonomous organisations. the only organisation which at present 
can achievc a me8!iUre of coordination among them is the Ministry. 
But. a Ministry is perhaps not the best organisation to achieve the 
desircd mcasures of coordination among the different Major Ports. 
A compelling need was, therefore, felt to have a high level 
professio!lal organisation which will oversee the operations of the 
various ports and also formulate the plans and programmes of the 
future developments of this sector. Under the existing set up, the 
Ports arc managed by a Board of Trustees appointed under the 
provisions of Major Port Trusts Act. 1963. Apart from the various 
Government. Departments. interests such as ship owners, owners 
of sailing vessels. shippers and trade unions are represented on the 
Port Trust Board. Once the non-officials are appointed, they are 
beholden only to the sectional interests and they have no 
enforcemblc rcsponsibility towards Government nor they can be 
held accountable by the Government despite the fact that all 
propcrty. assets and funds of the port are vested in the Board of 
Trustees. It is worth noting that nowhere outside the Ports Sector 
has the Government adopted the organisational form of Board of 
Trustees for any organisation engaged in economic activity of a 
substantial aature. 

In spite of clear advantages in favour of National Ports 
Authority mentioned above. the concept has not won ready 
acceptance from all the quarters. It i., felt that integration of 
personnel of all major Ports will throw up a lot of problems 
because of the existing differences in worle norms, incentive 
payments. allowances. etc. It was felt that the premise that a 
unified authority will strengthen the management and help the 
units to become economically viable is some what far fetched 
bec&tJsc bigger an organisation. more difficult it will be to manage 
it. It was also fclt that the healthy units may find their growth 
aspirations snapped by the need to cater to the ports in deficit. A 
fcar was al50 cxpres!icd that the National Ports Authority, will in 
effect. only become a Sth wheel without bringing about any basic 
change in the litylc of functioning of either the port trusts or the 
Ministry. 
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After examining the pros and cons of the proposal, the Ministry 
had sent a Cabinet Note for obtaining the Cabinet approval. The 
cabinet desired that the proposal may in the first instance be 
considered by the Committee of Sectretaries. 

The Committee of Secretaries held a number of meetings in this 
regard. In the last meeting held on 3.4.1991 the Committee agreed 
that the present form of the Board of Trustees as evisaged in the 
major Port Trusts Act is not an appropriate foon of Management 
of Major Ports and should be converted into a corporate form of 
management such as a Company or a Corporation. They have, 
therefore, suggested that a Ports Corporation Act may be 
considered which may inter-alia provide for each port having a 
separate corporate entity and port steering Committee to meet the 
needs of coordination, planning and designing of projects and 
pooling of funds and equipment for better utilisation of the 
available re!lOurces for the overall development of the Ports Sector. 
The Committee have also recommended setting up of a Ports 
Development Fund under the proposed legislation to which the 
surplus funds and other miscellaneous income may be pooled for 
the development of ports a5 a whole. In view of the 
recommendation of C.O.S., the proposal to set up National Ports 
Authority has been dropped. Separately a proposal to set up Port 
Corporation is under consideration of the Government." 

The proposal to convert Ports into Corporations envisages the 

following:-

"(i) The Port Trust Boards will be replaced by a Board of Directors 
who will be under the overall supervision of Government and the 
Port Trust will be in the form of a Corporation under a new Act 
to be enacted viz. Port Corporation Act. 

(ii) The Board of Directors will have full powers to make 
appointments up to Board level on the same line as obtaining in 
respect of Public Sector Undertakings (PSUs). 

(iii) The Board of Directors shall have full powers in respect of 

fixation/reft'ision of rates. 

(iv) The Board of Directors shall have powers to delegate either to 
the Managing Director or any other Director ~ any ~  of the 
Corporation. such of its powers and functIons WIthout any 
reference to the Central. The Board of Directors shall have 
powers to incur expenditure on projects as per the BFE guidelines 

in respect of PSU:c;. 
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(v) A Port Development Funds will be provided where the 
surplus funds of the Ports are pooled in a separate fund and 
the moneys in the Pon Development Fund can be utiliaed by 
the Central Government for the pUrpolC of maintainin, and 
development of the Major Ports in the Country. 

The various implications involved in convertin, ports into 
Corporations have been studied. While on the one hand, there 
will be adventa,es like ,reater autonomy by luch convenion, 
there will also be lOme disadvantaaes like tax liability. 
Presently, Port Trusts are exempt from the purview of Income 
Tax, as they are considered as local authorities. If the ports 
are converted into Corporationl, they will not be able to 
enjoy this benefit and such liability would be very heavy. It 
has, therefore, been proposed that such conversion, if 
approved can in the first instance be applied to smaller ports 
like Tuticorin and New Managalore or newly formed Ports. 

A draft Cabinet Note has been prepared for the purpose of 
conversion of pons into Corporations. After it is finalised and 
approval of the competent authority is obtained, it is required 
to be circulated to various other Government Departments like 
the Ministry of Finance, Bureau of Public Enterprises, 
Department of Personnel, Ministry of Law and Justice, etc. 
After the concurrence/comments of these Ministries are 
obtained, the same are required to be incorporated in the 
draft Cabinet Note and Cabinet approached for approval. 
After the same is approved, a Bill will have to be prepared 
in consultation with the Ministry of Law and Justice and 
introduced in the Parliament for the purpose of enactment of 
the Port Corporation act. As the entire process is likely to 
take some time, a proposal is being made for dropping the 
assurance. " 

3.24 The Committee considered the request of the Ministry of 
Surface Transport for droppin, the assurance at their sitting held on 
November 8, 1993. 

3.15 The Committee decided to drop the luunace. 
(v) Development of Cllptive Ports for TlllUportlltion of COlli. 

3.26 On April 6, 1989 the following Starred Question No. S14 
aiven notice of by Sarvuhri Srikanta Dulta Naruimharaja Wadiyar 
and C. Madhav Reddy, MPs wu addreued to the Minister of Surface 
Transport:-

"(a) Whether Government have a proposal to develop capitve 
ports for tht transportation of coal to the Central coutal 
thermal power station; 
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(b) if so. the details of the captive ports proposed to be developed 
initially; 

(c) whether any foreign companies have been ensased therefor; 

(d) if so. the details of those foreign companies. amount proposed 
to be spent on the study etc.; and 

(e) the details of the programme of Government in this regard?" 

3.27 The Minister of State in the Ministry of Surface Transport 
(Shri Rajesh Pilot) gave the following reply:-

"(a) & (b) A proposal for the development of captive port 
facilities for the proposed thermal power stations of the National 
Thermal Power Corporation at Kayamkulam in Kerala and 
Nandikur in Karnataka has been received. 

(c) No foreign company has been engaged for the above captive 
ports. 

(d) Does not arise. 

(e) it is proposed to commission a detailed feasibility study under 
the Indo-Dutch Bilateral programme regarding the development of 
captive ports as well as other alternative facilities. to 

3.28 During the course of Supplementaries on the Question 
Shri Kantha Datta Narasimaraja Sriadiyar. MP. raised the point. 
highlighting that when a proposal for the dcveloment of captive port 
facilities for the proposed thermal power stations of the National Thermal 
Power Corporation at Kayamkulam in Kerala and Nandikur in Karnataka 
has been received. what is the estimated cost of the proposed projects and 
what action the Hon'ble Minister proposed to take to ~ the same in 
view of the severe power shortages in both these States and what action 
does the Minister contemplate to assist in the development of the proposed 
captive ports in the States? 

3.29 The Minister of the State in the Ministry of Surface Transport 

stated as follow:-

"Keeping in view the coal requirement and the future power 
generation in the Country. the Central Electricity Board Authority 
has proposed 13 locations in the country for setting up Thermal 
Stations and these two locations one in Kayamkulam in Kerala and 
other at  Nandikur in Karnataka have been taken up by the 
N.T.P.C. and the proposals are in progress for the final decision of 

the Government." 

3.30 Another Member Shri C. Madhav  Reddy also desired to know 
about transmission losses occurred when power was transported from 
Ramagundam to Tamilnadu or Kerala. A proposal was made by him that 
there should be a captive port not only at the unloading point. but also at 
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the loading point so that the coal could be transported by sea which 
was cheaper. The Member also wanted to know how 800n the 
Government of India was going to take this up and whether this Indo-
Dutch bilateral programme includes a definite project report to be 
prepared by the authority and if so by what time the proposal is likely 
to be submitted. 

3.31 In reply to it the Minister of State in the Ministry of Surface 
Transport made the following statement:-

"We also have plan in coordination with the Power Ministry to 
create facilities in a captive form for the ports in the mines and 
also transportation to the ports. At the moment we selected 
these two sites, they are in the final stage and we are likely to 
include them as early as possible." 

3.32 Reply to the Questions were treated as an assurances by the 
Committee which were to be fulfilled within three months of the date of 
reply i.e. by July 6, 1989. 

.~  The Ministry of Surface Transport approached the Committee on 
Government Assurances through the Minsitry of Parliamentary Affairs 
vide their U.O. Note No. XIIIISTISQ Sl4-LSI89 dated January 11, 
1993 to drop the assurance on the grounds indicated below:-

"It may be stated that the Ministry or Enerv (Deptt. of Power) 
bave not yet obtained an Investment dedsion reaardlaa settlnl up 
or thermal power stalions. So far as development of captive ports 
Is concerned, the Dutch Consultants are expected to furnish their 
feasibility report only by tbe end of 1993. Tbereafter, It wID lake 
another year or so before a project propoal Is formulated and 
an Investmedt declsloD Is ot.t.lned In view 01 the protneted 

~.  ror  eonsultatloa with the appralslq qenelel and 
obtalnlna approval or PIB/CCRA. Furtber owlDl to dnutle 
reduction In the plan outlay propoICd In 8th plaD 1991-97 ror 
ports sector, It has not been poelfble to lnelude thll project In 
8th plan 1991-97." 

3.34 The Committee considered the request of the Ministry of Surface 
Transport for dropping the assurance at their sitting held on 
November 8, 1993. 

3.35 The Committee decided to drop the botb IIIW'IDceI. 

(vi) Development Board to remove regional imbalance. 

3.36 On Novermber 25, 1991, the following Starred Question No. 58 
given notice of by Shr; Rajendra Agnihotri M.P., was addressed to the 
Minister of Home Affairs:-

"(a) Whether Government propose to set up a developmelll board 
10 remove regional imbaliutces in lite country,. 
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(b) if so, the details thereof; and 
(c) if not, the reasons therefor and the other measures 
Government propose to take in this regard?" 

3.37 The Minister of Home Affairs (Shri S. B. Chavan) gave the 
following reply:-

"(a) to (c) : Article 371(2) of the Constitution envisages special 
responsibility of the Governor for the establishment of separate 
development boards for Vidarbha. Marathwada and the rest of 
Maharashtra. and Saurashtra. Kutch and the rest of Gujarat. No 
development boards have been set up so far. The proposals 
sent by the Government of Maharashtra are under 
examination. " 

3.38 On December 2, 1991, the following Starred Que5tion No. 143 
given notice of by Sarvashri Simon Marandi and Govinda Chandra 
Munda, M.P., was addressed to the Minister of Home Affairs:-

"(a) Whether there is any demand to .w up Jharkhand State by 
including the tribal areas of Bihar, Orissa and West 
Bengal for the speedy development of the tribal areas and 
speedy implementation of several projects of these areas; 
(b) if so, the details of the action taken thereon; 
(c) the difficulties. if any, in this regard; and 
(d) the time by which the Jharkhand State is likely to be 
set up?" 

3.39 The Minister of Home Affairs (Shri S.B. Chavan) gave the 
following reply:-

"(a) Yes. sir. 
(b), (c) & (d): The Central Government had set up a 
Committee for Jharkhand matters in August. 1989. The 
Committee's report was received in May. 1990. However, the 
Committee could not reach unanimity. Thereafter. a Review 
Committee was set up in November, 1990 but this Committee 
also could not make much progress in its deliberations. The 
matter is under consideration of the Government." 

3.40 On December 2. 1991. the following Unstarred Question 
No. 1719 given notice of by Shri Sharad Dighe, M.P., was addressed 
to the Minister of Home Affairs:-

"(a) whether the Government propose to set up Statutory 
Development Boards for Vidarbha, Marathwada and rest of 
Maharashtra without curtailing the powers of the State 
Government; 
(b) if so, by when; and 
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(c) whether the Government also propose to set-up such Board for 
Western Maharashtra and Konkan?" 

3.41 The then Minister of State in the Ministry of Home Affairs 
(Shri M.M. Jacob) gave the following reply:-

(a) to (c): The Government of Maharashtra have sent proposals at 
different points of time for setting up of Development Boards for 
Vidarbha, Marathwada and the rest of Maharashtra in terms of 
article 371(2) of the Constitution and a separate Development Boards 
for Konkan after amending this article for this purposes. This require 
in-depth examination from different ahgles. including legal and 
constitutional before a final decision is taken." 

3.42 On April 23, 1992, the following Starred Question No. 730 given 
notice of by ~  Dharmanna Mondayya Sadul and Pandurang 
Pundlik Fundkar, M.P.s was addressed to the Minister of Home Affairs:-

"(a) whether he discussed the issue of setting up of Statutory Boards 
for Vidarbha, Marathwada and Konkan with the Chief Minister of 
Maharashtra recently; 

(b) if so, the outcome of the talks; and 

(c) the decision taken in regard thereto?" 

3.43 The Minister of Home Affairs (Shri S.B. Chavan) gave the 
following reply:-

"(a) Yes, Sir. 

(b) &. (c) The legal and constitutional aspects relating to the setting 
up of Development Boards are under examination." 

3.44 On July, 9, 1992, the following Starred Question No. 27 given 
notice of by Shri Mukul Wasnik, M.P .• was addressed to the Minister of 
Home Affairs:-

"(a) whether the  indepth examination of the proposal submitted by 
the Government of Maharashtra regarding the establishment of 
separate Development Boards for Vidarbha, Marathwada and 
Konkan regions has since been completed; 

(b) if so, the details thereof and further action proposed to be taken 
in the matter; and 

(c) if not, the reasons thereof and when the examination of the 
proposal is likely to be completed? 

3.45 The Minister of Home Affairs (Shri S..B. Chavan) gave the 
following repJy:-

"(a), (b) & (c): The pliOposaJ is still under examination. It is not 
possible to indicate any time-frame for a final decision at the stage." 
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3.46 On July 9. 1992. the following Starred Question No. 28 given 
notice of by Major General (Retd.) Bhuwan Chandra Khanduri. M.P .• was 
addressed to the Minister of Home Affairs:-

"(a) whether the Union Government have since examined the 
proposal submitted by the Government of Uttar Pradesh regarding 
the creation of .feparale Uttaranchal State; 

(b) if so, the views of the Union Government thereof; 

(c) whether it is proposed to convene a meeting of the elected 
representatives to discuss the issue; and 

(d) if so, the details thereo!?" 

3.47 The Minister of Home Affairs CShri S.B. Chavan) gave the 
following reply:-

"(a) & Cb) The matter is under examination. 

(c) No, Sir. 

(d) Does not arise. ,. 

3.48 On Novcmber 26, 1992, the following Unstarred Question No. 514 
given notice of by Shri Bhubaneshwar Prasad Mehta & nine other M.P.s 
was addressed to the Minister of Home Affairs:-

"(a) whether the round of talks with all concerned regarding 
Jharkhand issue has completed; 

(b) if so, the unanimous view expressed by them in this regard; 

(c) the final decision arrived at; and 

(d) the time by which it is likely to be announced?" 

3.49 The then Minister of State in the ~  of Home Affairs 
CShri M.M. Jacob) gave the following reply:-

"Ca). (b) & (c): A number of discussions were held with various 
pOlitical parties. groups and organisations to ascertain their views on 
the Jharkhand issue. No unanimous conclusion emerged from these 
discussions. The mailer is still "nder examination. Further discussions 
on this subject with concerned parties and organisations may also 
become necessary at a later date. No definite time frame for final 
decision can, therefore. be indicated at this stage." 

3.50 On November 26. 1992, the following Unstarred Question No. 519 
given notice of by Major General (Retd.) Bhuwan Chandra Khanduri and 
Shri Jecvan Sharma. M.Ps. was addressed to the Minister of Home 

Affairs:-

"(a) whether the Union  Government have completed its examination 
of the proposal and the detailed justification sent by the Government 
of Uttar Pradesh with regard to creation of Uttranchal State; and 

(b) if so, the reaction of the Oovernment thereto? 
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3.51 The then Minister of State in the Ministry of Home Affairs 
(Shri M.M. Jacob) gave the following reply:-

"(a) The matter is under examination. 
(b) Docs not arise." 

3.52 The replies given to all these questions were treated as assurances 
and were required to be implemented by the Ministry of Home Affairs 
within three months from the date of the assurance was given. 

3.53 The Minister of Home Affairs vide his D.O. Letter No. 16011/31 
93SR dated August 17. 1993 has requested to drop all these eight 
auurances on the following grounds:-

"There arc eight pending Parliamentary Assurances relating to the 
lharkhand problem. the demand for a separate State of Ullaranchal. 
and the proposal for the establishment of Autonomous Development 
Boards in Maharashtra. While action has heen in progress in respect 
of each of these subjects. it is not practically possible for the 
Government to arrive at conclusive decisions in such matters within 
envisaged time frames. 

2. As you know. the Government has consistently been against the 
creation of new States. especially so in the prevailing sensitive 
situation. Nurturing local aspirations through autonomus arrangments 
is an evolving process. which can not be contained within 
preconceived time frames for obvious reasons. 

3. For example the lharkhand matter is being regularly discussed with 
the Government of Bihar and the lharkh.md movement leaders about 
the arrangements necessary and possible for the establishment of a 
lharkhand Area Development Council. In view of the widely variant 
perceptions. it will necessarily take time to forge a consensus in the 
matter. 

Likewise. it will take time for ideas to crystalise about the need for 
and the extent of autonomous arrangement in respect of the proposed 
Uttaranchal. At any rate. such issues cannot be settled in the absence 
of a popular Government in the State. 

As regards Development Boards in Maharashtra. the matter has 
not registered any progress because of the dichotomy between the 
perceptions of popular Government and the ~  provision 
in Article 371(2). about vesting the Governor with 'special 
responsibilities' outside the purview of the Council of Ministers. in 
respect of the On·clopment Boards. Here. again. the problem does 
not lend itself to any easy solution. 

4. In the aforesaid context, it is our considered view that it would not 
serve any particular purpose to indefinitely keep pending the 
assurances. I. may. however assure you that even after these 
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assurances are dropped. these matters will continue to receive our 
continuous and utmost attention. As soon as final decisions arc 
arrived at. we will inform the Hon'ble Members concerned as also 
the Lok Sabha." 

3.54 The Committee considered the request of the Minister of Home 
Affairs for dropping of the assurances at their sitting held on November 8. 
1993. 

3.55 The Committee all reed to drop all these elKht assurances. 
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16.10 hours. 
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MEMBERS 
2. Shri B. Dcvarajan 
3. Shri Prabhu Dayal Katheria 
4. Shri Balin Kuli 
'i. Shri Ajoy Mukhopadhyay 
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Shri Joginder Singh 
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2. The Committee took up for consideration Memoranda Nos. 69, 70 
and 71 regarding request from Government for dropping of assurances . 

••• ••• • •• 
Memorandum No. 70: Request for dropping of assurances given on:-

(i) 27 July. 1988. in reply to Starred Question No. 15 regarding 
documents published in the Hindu regarding alleged payment of 
commissions in Howitzer deal. 

• 
(ii) 27 February. 1989 in reply to Unstarred Question No. 605 regarding 

C.B.1. Investigation in Bofors Gun deal. 

(iii) 24 July. 1989. in reply to Starred Question No. 89 regarding 
investigation into Bofors Gun Deal. 

30 
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4. The Committee considered the request of the Minister of State in the 
Ministry of Defence viae D.O. letter No. 28(l)l9OlD(GS-IV) dated 
July 31, 1993 for (confidential)" 

dropping of the above three pending assurances. 

4.1 The Committee noted that on July 6, 1990 also a similar request for 
dropping of these assurances was made by the then State Minister in the 
Ministry of Defence which was considered by the Committee (1990-91) and 
decided not to accede to the request of the Ministry. The observations 
made by the Committee were contained in the Eighth Report of Ninth 
Lok Sabha which reads as follows:-

"The Committee note that the progress made in investigations into 
the Bofors gun deal has not been satisfactory and has been badly 
delayed. The Committee recommend that special steps should be 
taken to complete the investigations in the matter expeditiously and 
these long pending assurances be fulfilled at the earliest. The 
Committee also desire that the Government should submit a 
periodical report to the Committee regarding the progress made in 
the matter and the Government should seck extension of time 
minimum necessary to fulfil the assurance." 

4.2 After considering the contents of the D.O. letter of the State 
Minister in Ministry of Defence, the Committee were of the view that the 
grounds advanced by the Ministry for dropping of these assurances were 
merely a detailed report on the progress made in the matter and decided 
not to drop these three assurances. The Committee, however, agreed to 
grant extension of time as sought by the Ministry. upto Deumber 31, 1994. 

Memorandum No. 71: Request for dropping of the assurance given on 
December 13, 1991 in reply to Unstarred 
Question No. 3652 regarding All India Judicial 
Service. 

5. The Committee considered the request of the Ministry of Law and 
Justice received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. IIJLCA(1) USQ 36521LS-91. dated August 16, 1993 for 
the dropping of the assurances on the following grounds:-

..... that the Supreme Court of India. in Writ Petition (Civil) No. 1022 
of 1989. between All India Judges' Association vs. Union of India 
and other Commended to the Union of India vide its judgement 
dt. 13.11.1991 that 'an All India Judicial Serivee should be set up and 
the Union of India should take appropriate steps in this regard'. In 
pursuance of the above directions. the Deptt., after seeking views! 
concurrence of concerned MinistrieslDeptts. submitted its proposal 

• Not incorporated being confidential. 
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to the cabinet on 8th July. 1992. The Cabinet in its meeting held on 
29th July. 1992. reconsidered the proposal and deferred. 
Simultaneou!ily. the Deptt. also had filed a Review Petition in the 
Supreme Court. The case came up for final hearing on 19th March 
1993. The SuprelT!e Court. after hearing the ca!ie. reserved the 
J udgeme nt. " 

5.1 The Committee were of the view that the Supreme Court Judgement 
in the matter was bound to come sooner or later. Not convinced with tbe 
reasons advanced for dropping of the assurance. the Committee decided to 
pursue the 8!i!iUranee further. 

6. Thereafter. the Chairman apprised the Committee about the kind 
permis!iion granted to the Committee by the Hon'ble Speaker to undertake 
an on-the-sport visit to two States. namely, Rajasthan and Madhya Pradesh 
during October. ~ to ascertain the progress made in implementation of 
certain pending assurances. The Committee decided to assemble at 
Udaipur on October 4. 1993 and disperse at Bhopal on October 11. 1993. 

7, The Committee also decided to meet again at Delhi on October 4, 
1(9) , 

8, he CO/llmilfee ,hell adjourned. 
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2. The Committee took up for consideration Memorandum No. 72 
regarding treating as assurance the Statement of the Minister of the 
Railways given on the floor of the house on July 25, 1991 and Memoranda 
Nos. 73, 74, 75, 76, 77, 78 and 79 regarding requests from Government for 
dropping of the assurances. 

••• • •• • •• 
Memorandum No. 73 : Request for dropping of the assurance given on 

December 8, 1987, in reply to Unstarred 
Ouestion No. 4644 regarding rehabilitation plan 
for public sector drug units. 

4. The Committee considered the request of the Ministry of Chemicals 
and Fertilizers received through the Ministry of Parliamentary Affairs vide 
their V.O. Note No. IX/C F(1) USQ-4644-LS/87 dated September 6, 
1993 for the dropping of the assurance on the following grounds:-

"The situation relating to the revival of sick public sector 
undertakings in the pharmaceutical industry sector has since 
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undergone changes. With the amendment to thc lick Industrial 
Companies (Special Provisions) Act, 1985 (SICA, 1985) in 
December. 1991 the Government companies within the meaning of 
the Section 617 of the companies -Act, 1956, have also been 
brought under the purview of the said Act. Section 15(1) of the 
SICA. 1985 places an obligation the part of the managcment of an 
indulltrial undertaking which has been incurring cuh losses over 
two years. which hall been in existence for 7 years of more and 
wholle net worth ill negative. to make a reference in the prescribed 
manner to the Board for Industrial and Financial Reconstruction 
(BIFR) for consideration of options about the future of the 
company. The public sector undertakinp in the Pharmaceuticals 
Industry Sector. namely, Indian Drugs &: Pharmaceuticals Ltd. 
(IDPL): Bengal Immunity Ltd. (BIL). Benlal Chemicals &: 
Pharmaeeuticalll Ltd. (BCPL) and Smith Stanistreet 
Pharmaceuticals Ltd. (SSPL) have in compliance with the 
provisions of the SICA. 1985, made the references to the BIFR. 
Thc BIFR hall formally declared these companies u sick in terms 
of Sanction 3(1) (0) of the SICA. 1985. 

The revival plan. jointly prepared by the management, officers 
association and the workers' union of SSPL, was considered by the 
BIFR on the 22nd June. 1993. The BIFRhas appointed the IRBI, 
Calcutta all the operating agency to go into the viability of the 
Revival Package. The BIFR has also directed that the Revival 
Package already prepared by the Management should be submitted 
to the operating agency (IRBI). The Revival Package has been 
submitted to thc operating agency by the SSPL manaaement on 
14.7.1993. ·The BIFR has directed that the promoters (Govt. of 
India) should communicate to the operating agency firm views on 
financial allsistance and capital restructuring envisaged in the 
revival plan. Among other directions, one is that the operating 
agency will give a report on the viability of the package within a 
period of -90 days from 22.6.1993. The question of financial 
assistance and capital restructuring is already under consideration 
of the Government and the firm view will be communicated after 
obtaining approval of the Cabinet committee on Economic Affaris. 
The final analysis of the viability of the proposal will be done by 
the IRBI on behalf of the BIFR. The revival of the unit will 
depend on the report of the IRBI and the views of the BIFR to be 
taken on the ballill of the report of the IRBI. 

The Revival Package. prepared by the BCPL management, was 
conllidcred by the BIFR on 24.6.1993. The BlFR has directed the 
management to furnish additional information to '-the IRBI, 
Calcutta. the operating agency on the viability aspect. -Il has also 
directed the promoters (Govl. of India) to communicate firm views 
on financial allsistancc and capital restructuring. The BIFR has 
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~ -  directed that the possibilities of forming workers co-
operative in respect of the unit may also be looked into. The 
BCPL management, along with the representatives of the unions 
and the officers association, has prepared a revised revival plan 
and submitted it to the IRBI in July, 93. The revised revival plan 
envisages higher financial assistance and capital restructuring. The 
matter relating to the financial assistance and capital restructuring 
is already under consideration of the Government and views in this 
regard will be communicated to the IRBI. The operating agency 
(IRBI) will make a final analysis of the viability. of the unit and 
give a supplementary report to the BIFR in this regard. The 
revival of the unit will depend on the report of the IRBI on 
techno-economic viability and the views of the BIFR on the basis 
of the said report. 

The Management of Bengal Immunity Ltd. along with the 
repreescntatives of the workers and officers' association has 
prepared a revised revival plan and submitted it to the BIFR 
during the hearing held on 19-7-93. The BIFR has appointed the 
IRBI as the operating agency and at the same time asked the 
promoters (Gov!. of India) to go into techno-economic viability of 
the revival plan and to confirm financial assistance and the extent 
of capital restructuring acceptable to the Government. The techno-
economic ~ of the plan is being donc by an cxpcrt group set 
up oy this depnrtment. The question of financial .~  and 
capital restructuring has been taken up with the concerned 
authoritics and the views of the promoters will be communicated 
to thc IRBI shortly. The revival of the unit will depend upon the 
analysis by the operating agency (lRBI) of the revival package and 
the views of the RIFR based on the said report." 

4.1 The Committee did not accede to the request of the Ministry of 
Chemicals and Fertilizers to drop the assurance and decided to pursue the 
matter. The Committee grantcd cxtension of timc sought by thc Ministry 
upto March 7, 1994. 

Memorandum No. 74 : Rcqucst for dropping 'of -jhe assurancc given in 
n:ply to a point raised by Shri Saifuddin 
Chaudhry. MP regarding one man .~  of 
Enquiry headed by Justice Shri J.S. Verma. 
regarding assassination of late Shri Rajiv Gandhi. 
Ex. Prime Minister of India. 

5. The Committee c(lOsidered the request of the Ministry of Hom.c 
Affairs received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. VI/HA (4() point raised -LS/93 dated September 1. 
1993 for the dropping of the assurance on the following grounds:-

"There is one point on which I would like to correct himself. This 
is about the CBI papers which were lost in London .. Just n?w I got 
the information fh!,f no papers in conncCllon wlfh the 
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investigations into the assassination of Shri Rajiv Gandhi were lost 
in London. Only a brief case containing travel and other personal 
papers of the Officer was lost." 

5.1 The Committee decided to drop the assurance. 

Memorandum No. 75 : Request for dropping of the assurances given on 
April 28. 1993. in reply to Starred Question 
No. 781 regarding Sub-Committee of National 
Developmcnt Council. 

6. The Committe considered the request of the Ministry of Planning 
and Programme Implementation received through the Ministry of 
Parliamentary Affairs "ide their V.O. Note No. VWPI(5) SQ-7811Ls.93 
dated September 27. ~ for the dropping of the assurance on the 
following grounds: 

"The Planning Commission in rcsponse to the promise made by the 
Minister to provide information Ministry-wise regarding the 
expenditure on telephones and eaf!; and monitoring machinery in the 
Ministry on such expenditure etc. tried to get the information from 
the Department of expenditure. Ministry of Finance. who have issued 
instructions with respect to economy in the use of telephones and 
cars. The Ministry have now brought to out notice that required 
information is not centrally maintained and it would be difficult to 
quantify savings due to economy instrutions . 

••• • •• 

It has been found difficult to quantify financial impact on economy 
measures on cars and telephones as the rates and tariffs have gone up 
substantially during the intervening period even' though some 
economy/measures are effected to reduce the expenditure. For 
example in case of USl' of cars. the maintenance of salary of regular 
employees. their overtime petrol bill. regular hiring charges of 
scooter/taxies. hiring of scooter/taxies by officers on tour etc. are 
maintained in separate accounts like salary and overtime. Further the 
hiring rates arc different ovcr a period of time and varies.. from city to 
city. So the Financial impact out of the measures taken to  reduce the 
usc of cars will have to be studied in a detailed way. Such studies at 
different places and different points of time throughout India has not 
been conducted unifnrmally and information has not been collected at 
the central level." 

6.1 The Committee finally decided to drop the assurance but did not 
appreciate the way ill which a categoricial assurance was given by the 
Minister on the floor of Ihe house without calculating the volume of work 
involved in collecting the information. 
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Memorandum No. 76 Request for dropping of the assurance given on 
April 27. 1993. in reply to Starred Question No. 
762 regarding houscs for fisherman. 

7. The Committee comidered the request of the Ministry of Agriculture 
received through the Ministry of Parliamentary Affairs vide their U .0. 
Note No. VVAgri. 07) SO 762-Ls.-93 dated September. 1993 for the 
dropping of the assurance 011 the followi!,g grounds:-

"Looking into the matter and taking up the same. with the Ministry of 
Environment and Forest is dependent upon the request. which may 
or may not be received from any particular State. 

The State of the Minister of State for Agriculture. it may be 
appreciated. purported to convey that the Ministry of Agriculture 
would examine the request of any individual State approaching it for 
obtaining exemption from Environmental ban and if found justified 
would take up the matter with the Ministry of Environment and 
Forest. That is why the Statement mentions' the conditions vary from 
State to State. but there may he circumstances existing in individual 
locations. in individual States where exemptions from the 
environmcnt han may he ohtained. 

The Statement ulso docs not imply that Ministry of Agriculture. as 
such. sees any justification for lifting the ban or at least for relaxing 
the ban for settlement of Fishermen within 500 metres of the sea-
shore in gencral.·· 

7.1 It being a policy decision of the Government. the Committee 
decided to drop the assurance. 

Memorandum No. 77: Rcquest for dropping of the assurance given on 
September 6. 1991. in reply to Unstarred Question 
No. 5900 regarding setting up of National Port 
Authority. 

8. The Committee considered the request' of the Ministry of Surface 
Transport received through the Ministry of Parliamentary Affairs ddt their 
U.O. Note No. ltST(l8) USQ-5900-Ls.93 dated September 23. 1991 for 
the dropping of the assurance on the following grounds:-

"The Committee on Government Assurances during its discussion 
held on 5-2-93 at Visakhapatnam opined that a proposal to drop the 
aSlmrance may bc !lent if there i!l going to\ be dclay in fulfilling the 
assurance. 

The propo!lal to convert present port trullt Boards into Corpn.!Cs. 
is still under examination of the Governmnt and is at the stage of 
preparing :1 draft Cnbinet Note. After the finalisation of the Draft 
Cabillet Note the mutter would be required to be referred to .'he 

~  of Financc1..aw etc. Thereafter the approval of the Cabinet 



would be required. hdore moving a bill in the Parliament for setting 
up of companies/corporations. It is likely to take considerable time 
before a final decision is arrived at. A background note fully 
explaining the case is a!l under:-

The Ministry of SurfClce Transport had mooted a proposal in May. 
1988 to create a ~  authority like National Ports Authority 
by an Act of Parliament which will assume overall responsibility 
for the activitie!> of the major Ports which are brought under it. 
The need for structural changes in the organisation and 
administration of the port trust has been under consideration of 
different Committees and authorities from time to time. The 
E!ilimate!l Committee in their 32nd report strongly recommended 
the sctting up of a Centralised Ports Authority. The 
Rceommcndations of Major Ports Reforms Committee having a 
hearing on thc Structural changes in the administration of Port 
Trusts were considered by an Empowel'ed Committee under the 
Chairmanship of Secretary (SET). The Chairman of the Major 
Ports were also invited to express their views on the subject. 
Divergent views were expressed on the proposal and no consensus 
cmcrged. On the one hand. it was felt that the National Ports 
Authority would have the advEntage of pooling of manpower 
resources and financial resources of the Ports Sector. It was also 
felt that such an authority would build up a centralised capability 
in thc formulation of plans and  designs for the projects in the ports 
sector. As the Major Ports arc separate autonomous organisations, 
the only organisation which at present can achieve a measure of 
coordination among them is the Ministry. But, a Ministry is 
perhaps not the best organisation to achieve the desired measures 
of wordination among the different Major Ports. A compelling 
need was. thcreforc. felt to have a high level professional 
organisation which will oversce the operations of the various Ports 
and also formulate the plans and programmes of the future 
developments of this sector. Under the existing set up. the Ports 
arc managed hy " Board of Trustces appointed under the 
provisions of Major Port Trusts Act. 1963. Apart from the various 
Govt. Dcpartments. interests such as ship owners, owners of 
sailing vcsscls. shippers and tradc unions are represented on the 
Port Trust Board. Once the non-officials are appointed. thty are 
bcholden only to thc sectional interests and they have no 
cnforceable respon!;ibility towards Government nor they can be 
held accountable by the Government despite the fact that all 
property. assets and funds of the port arc vested in the Board of 
Trustecs. It is worth noting that nowhere outside the Ports Sector 
has the Government adopted the organisational form of Board of 
trustees for any or!!anisation engaged in economic activity of a 
!iubshmtial nature. 
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In 'pile of clear advantages in favour of National Porta 
Authority mentioaed above, the concept has not been ready 
acceptance from all the quarters. It is felt that intesration of 
penonnel of all Major Porta wiU throw up a lot of problems 
becauae of the exiating differences in work norms, incentive 
paymenta, allowances, etc. It wu felt that the premise that a 
unified authority will strengthen the management and help the 
unill to become economically viable is some-what for-fetched 
because biuer an organisation more difficult it will be to manage 
it. It wu also felt that the healthy units may find their growth 
aspirations snapped by the need to cater to the ports in deficit. A 
fear wu allo expressed that the National Ports Authority, will in 
effect, only become a Sth wheel without bringing about any buic 
change in the style of functioning of either the port trust or the 
Ministry. . 

After examining the pros and cons of the proposal, the Ministry 
had sent a Cabinet Note for obtaining the Cabinet approval. The 
Cabinet desired that the proposal may in the first instance be 
considered by the Committee of Secretaries. 

The Committee of Secretaries held a number of meetings in this 
regard. In the last meeting "eld on 3.4.1991 the Committee agreed 
that the present form of the Board of Trustees as envisaged in the 
Major Port Trusts Act is not an appropriate form of management 
of the Major Porta and should be converted into a corporate form 
of management such as a Company or a Corporation. They have, 
therefore, sUllested that a Ports Corporation Act may be 
considered which may inter-alia provide for each port having 
separate corporate entity and port steering committee to meet the 
needs of coordination, planning and designing of projects and 
pooling of funds and equipment of better utilisation of the 
available resources for the overall development fund under the 
proposed legislation to which the surplus funds and other 
miscellaneous income may be pooled for the development of ports 
as a whole. In view of the recommendation of C.O.S., the 
propoaal to sct up National Ports Authority has been dropped. 
Separately a proposal to set up Port Corporation is under 

consideration of the Govt." 

The proposal to convert Ports into Corporations envisages the 

followin.:-

(i) The Port Trust Boards will be replaced by the Board of Directors 
who will be under the overall supervision of the Govt. and the Port 
Trust will be in the form of a Corporation under a new Act to be 
enacted viz. Port Corporation Act. 

(ii) The Board of Directors will have full powers to. . ~  
appointments up to Boards level on the same line as obtalDlDg III 
respect of Public Sector Undertakings (PSUs). 
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(iii) The Board of Directors shall have full power in respect of fixation! 
revision of rates. 

(iv) The Board of Directors shall have powers to delegate either to the 
Managing Director or any other director _or any office of the 
Corporation, such of its powers and function without any reference 
to the Central Govt. The Board of Directors shall have powers to 
incur expenditure on projects as per the BFE guidelines in respect 
of PSUs. 

(v) A Port Development Fund will be provided where the surplus 
funds of the Ports are pooled in a separate fund and the moneys in 
the Port Development Fund can be utilised by the Central Govt. 
for the purpose of maintaining and development of the Major 
Ports in the Country. 

The various implications involved in converting ports into Corporations 
have been studied. While on the one hand, there will be advantages like 
greater autonomy by such conversion, there will also be some 
disadvantages like tax liability. Presently, Port Trusts are exempted from 
the purview of Income Tax, as they arc considered as local authorities. If 
the Ports arc converted into corporations, they will not be able to enjoy 
this benefit and such liability would be very heavy. It has, therefore, been 
proposed that such conversion, if approved can in the first instance be 
applied to smaller ports like Tuticorin and New Mangalore on newly 
formed Ports. 

A draft Cabinet Note has been prepared for the purpose of conversion 
of ports into Corporations. Aftcr it is finalised and approval of the 
competent authority is obtained. it is required to be circulated to various 
other Government departments like the Ministry of Finance, Bureau of 
Public Enterprises. Department of Personnel, Ministry of Law and Justice. 
etc. After the concurrence/comments of these Ministries are obtained, the 
same are reuired to be incorporated in the draft Cabinet Note and Cabinet 
approached for approval. After the same is approved, a Bill will have to 
be prepared in consultation with the Ministry of Law and Justice and 
introduced in the Parliament for the purpose of enactment of the Port 
Corporation act. As the entire process is likely to take some time, a 
proposal is being made for dropping the assurance." 

8.1. The Committee acceded .to the request of the Minister and decided 
to drop the assurance. 

Memorandum No. 78: Request for dropping of the assurance given on 
April 6, 1989 in reply to starred Question 
No. 514 regarding development of captive ports 
for transportation of coal. 

9. The Committee considered the request of the Ministry of surface 
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Tnnsport received through the: Ministry of Parliamentary Affairs vide 
their U.O. Note No.XII STISQ 514-LSl89, dated January 11, 1993 for 
the droppin. of the assurance on the following Irounds:-

"It may be stated that the Ministry of Energy (Deptt. of Power) 
have not yet obtained an investment decision regarding setting up of 
thermal power stations. So far as development of captive ports is 
concerned, the Dutch Consultants are expected to furnish their 
feasibility report only by the end of 1993. Thereafter. it will take 
another year or so before a project proposal is formulated and an 
investment decision is obtained in view of the ~  procedure 
for consultation with the appraising agencies and obtaining approval 
of PIB/CCEA. Further owing to drastic reduction in the plan out-lay 
proposed in 8th plan 1992-97 for Ports Sector. it has not been 
possible to include this project in 8th plan 1992-97." 

9.1. The Committee acceded to the request of the Ministry and decided 
to drop the assurance in view of the reply of the Ministry that owing to 
drastic reduction in the plan outlay proposed in 8th plan 1992-97 for 
Port sector. it has not been possible to include this project in 8th plan 
1992-97. 

Memorandum No. 79: Request for dropping of assurances given on:-

~ November 25. 1991 in reply to Starrcd Question No. 58 regarding 
setting up of Dcvelopmcnt Board to remove regional imbalances; 

(ii) December 2, 1991 in reply to Starred Question No. 143 rcgarding 
setting up of Jharkhand State; 

(iii) December 2. 1991 in reply to Unstarred Question No. 1719 
regarding Statutory Development Boards in Maharashtra; 

(iv) April 23. 1992 in rcply to Starred Question No. 730 regarding 
Statutory Development Boards in Maharashtra; 

(v) July 9, 1992 in reply to Starred Question No. 27 regarding 
Development Boards in .~  

(vi) Juty 9. 1992 in reply to Starred Question No. 28 rcgarding 
Uttaranehal State; 

(vii) November 26. 1992 in reply to Unstarred Question No. 514 
regarding Jharkhand Issue; and 

(viii) December 26. 1992 in reply to Unstarrcd Question No. 519 
regarding creation of Uttaranchal State. 

10. The Committee considered the request of the Ministry of Home 
Affairs vide his D.O. Letter No.160U/3/93-SR. dated August 17. 1993 
for the dropping of the assurance: on the following grounds:-

"There are eight pending Parliamentary Assurances relating to the 
Jharkhand problem. the demand for a separate State of Uttaranchal 
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and the proposal for the establishment of Autonomous Development 
Boards in Maharastrha. 

While action has been in pro,ress in respect of each of these 
subjects, it is not practically pollible for the Government to arrive at 
conclusive decisions in such matters within envisa,ed time frames. 

2. ~ you know, the Government has consistently been a,ainat the 
creation of new States, especially so in the prevailin, senaitive 
situation. Nurturin, local aspirations throu,h autonomous 
arran,ements is an involvin, process, which cannot be contained 
within preconceived time frames for obvious reasons. 

3. For example the Iharkhand matter is being regularly discussed 
with the Government of Bihar and the Iharkhand movement leaders 
about the arrangements necessary and possible for the establishment 
of Jharkhand Area Development Council. In view of the widely 
variant perceptions, it will necessarily take time to forge a consensus 
in the matter. 

Likewise, it will take time for ideas to crystalise about the need for 
and the extent of autonomous arrangements in respect of the proposed 
Uttaranchal. At any rate, such issues cannot be settled in the absence 
of a popular Government in the State. 

As regards Development Boards in Maharashtra, the matter has not 
registered any progress because of the dichotomy between the 
perceptions of popular Government and the Constitutional provision 
in article 371 (2) about vesting the Governor with 'special 
responsibilities' outside the purview of the Council of Ministers, in 
respect of the Development Boards. Here, again, the problem does 
not lend ·itself to any easy solution. 

4. In the aforesaid context, it is our considered view that it would 
not serve any particular purpose to idenfinitely keep pendin, the 
Assurances, I 'may, however, assure you that even after these 
8IIurances are dropped, these matters will continue to receive our 
continuous and utmost attention. As soon as final decisions are arrived 
at, we will inform the Hon'ble Members concerned as also the Lok 
Sabha." 

10.1 The Committee decided to drop all the eight assurances in view of 
the assurance given to the Committee by the Minister of Home Affairs 
that these matters will continue to receive Government's continuous and 
utmost attention and as soon as final decisions are taken the same would 
be conveyed to the Hon'ble Members concerned and also to the 
Parliament. 

11. The Committee took up for consideration their draft Fifteenth 
Report and adopted the same for bein, presented to the House. 

12. The Committee decided to hold the next sitting on November 30, 
1993 at 11.00 A.M. or any day durina the first week of Decentber, 1993 as 
may be decided by the Chairman. 

. The Comminee then adjourned. 
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ThIrd Slltlnl 

Minutes of the Sitting of the Committee on Government Assurances held 
on February 10, 1994 in Room No. '62' Parliament HOllse, New Delhi. 

The Committee met on Thursday, February 10, 1994 from 11.30 houn 
to 12.30 hours. 

PRESENT 

Shri Basudeb Acharia - Chairman 

MEMBERS 

2. Shri Vishveshwar Bhagat 
3. Shri Gurcharan Singh Dadhahoor 
4. Shri P.P. Kaliaperumal 
5. Major D.O. Khanoria 
6. Shri Surendra Pal Pathak 
7. Smt. Suryakanta Patil 
8. Shri Nawal Kishore Rai 
9. Shri Yoganand Saraswati 

10. Shri Shibu Soren 
11. Shri V.S. Vijayraghvan 

SECRETARIAT 

Shri Murari Lal 

Shri Joginder Sin,h 

Shri Ram Autar Ram 

Joint Secretary 

Deputy Secretary 

Under Secretary 

2. The Committee considered and adopted their draft Ninteenth Report. 
The Committee authorised the Chairman to present the report during the 
Budget Session of Parliament. 

3. The Committee then took up for consideration Memoranda Nos. 86 & 
87 regarding dropping of assurances. . 

Memorandum No. 86: Request for dropping of the assurance given on 
. July 27, 1993 in reply to Unstarred Question 

No. 362 regarding Delhi Milk Scheme. 

4. The Committee considered the request of the Ministry of Agriculture 
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received through the Ministry of Parliamentary Affairs vide their U.O. 
Note No VIII Agri. (15) USQ 362-LS/93, dated January 17, 1994 for the 
dropping of the assurance on the following grounds:-

...... The reply given by the Hon'ble Minister was completed and final 
and no part of the question required any further clarification I facts 
etc. and this position was accepted by Lok Sabha Secretariat. It is 
only after three months that the Lok Sabha Secretariat has treated 
this Question as an assurance without informing us. 

The Delhi Milk Scheme is a public utility organisation and is 
~  running in losses. It is essential to have the consent of 

Government of National Capital Territory of Delhi for which we have 
written to Delhi Administration at the highest level. The modalities 
of transfer of staff I assets have to be worked out before hand. We 
have taken requisite action on all aspects of transfer and as such reply 
to the question mentioned above is complete and final. It is requested 
that this may not be treated as an assurance." 

4. \ The Committee did not accede to the request of the Ministry of 
Agriculture for dropping of the assurance. The Committee noted that the 
Ministry of  Agriculture did not seek any extension of time. The 
Committee. however. gave three months time for fulfilment of the 
assurance. 

Memorandum No. 87: Request for dropping of the allSuranee given on 
August 26. 1993 in reply to Unstarred Question 
No. 4552 regarding Government Maps. 

5. The Committee considered the request of the Ministry of Home 
Affairs received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. VII IHA(2S)USQ 45S2-LS/93. dated January I, 1994 for 
the dropping of the assurance on the following grounds:-

"As per interim reply received from the CBI they have filed 3 regular 
cases in the Court of Sub-Judge, Greater Bombay. Since the matter 
has now gone to the Court, it may take a long time before the cases 
are finalised. The Ministry may, therefore, not be in a position to 
fulfil the assurancc in a reasonably expected time." 

5.1 The Committee decided to drop the assurance. 

6. Thereafter, the Committee took up for consideration Memorandum 
No. 88 containing 18 pending Assurances pertaining to the First Session of 
Tenth Lok Sabha. (Annexure)-relating to the Mtnistries of Chemicals and 
Fertilizers, Civil Aviation and Tourism, Commerce and Communications of 
the First Session of Tenth Lok Sabha for their review. The decision of the 

• Already circulated alongwith the Memorandum No. &\. 
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Committe are given against each of them as per details given below:-

MINISTRY OF CJfEMICALS AND FERTILIZERS 

SI.No Question No. Extension Decision of 
and Date Sought upto the Committee 

1 2 3 4 

1. SQ NO. 589 27.5.93 Might be pursued. 
Dt. 28.8.91 

MINISTRY OF CIVIL AVIATION & TOURISM 
2. USO. No.4545 Nil Might be pursued. 

Dt. 27.8.91 
3. USO. No.4546 Nil Might be pursued. 

Ot. 27.8.91 
4. USO. No.6437 10.6.94 Extension granted. 

01.10.9.91 Might be pursued. 
COMMERCE 

5. SO.714 Might be pursued 
Dt.6.9.91 31.12.93 Extension of 

one more month 
granted. i.e. 
upto J 0.3. 94. 

6. USO.2347 Partly 
0t.9.8.91 implemented 

and fruther Might be pursued. 
extension 

not sought. 
COMMUNICA TlONS 

7. SO.85 31.3.94 Extension 
Dt.18.7.91 granted. 

Might be pursued. 

8. USQ.550 30.6.92 Might be pursued. 
DI.25.7.91 

9. SO.I46 
Might be pursued. 0t.25.7.91 Nil 

10. USO.1304 Advance The Committee did 
01.1.8.91 impJcmcntation not accept the 

report rcccivl:d. implementation 
report. 

Might be pursued. 

11. SO.365 Extension granted. 

01.8.8.91 31.3.94 Might be pursued. 



1 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

2 

USO.2251 
Dt.8.8.91 

USO.3869 
Ot.22.8.91 

USO.4046 
01.22.8.91 

SO.622 
Ot.29.8.91 

USO.6818 
0t.l2.9.91 

USO.6911 
Ot.12.9.91 

USO.6934 
Ot.12.9.91 
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3 

Nil 

31.3.94 

31.3.94 

31.3.94 

30.6.92 

15.4.94 

Nil 

4 

Miaht be punued 
expreued diapleuure 
(or not implementina 
the assurance till 
now. 

Extension aranted. 
Miaht be pursued. 

Extension aranted. 
Might be pursued. 

Extension aranted. 
Might be pursued 
and to write to the 

Ministry 
for immediate 
implementation of 
. the assurance. 

Extension granted. 
Might be pursued. 

Extension granted. 
Might be pursued. 

. Might be pursued. 

7. The Committee expressed their displeasure over abnormal delay 
caused in furnishing information to the House even on small matters which 
could be done without any delay. The Committee, therefore. decided that 
the representatives of the Oepartment of Telecommunications might be 
called to ~  before them at their next sitting to explain the reasons for 
non-implementation of the assurances given by their Minister from time to 
time. ".' . 

8. The Committee decided to hold their next sitting on Wednesday, 
February 23.1994 at 15.00 hours. 

The Committee then adjourMd. 
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